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cation to get passport and the new 
s3fstem will cause much har81lSment 
delay ahd corruption. I t will make 
difficult for a common man to get 
passport through the new procedure. , 
15.00 h1"8. 

What is the fun of police verifica-
tion and guarantee bond etc. after 
the signature of an M.P. Or M.L.A. In 
place of police verification, guarahtee 
bond and for the other information to 
be sure about its correctness there 
should be signature of the Sarpanch 
Or Municipal Commissioner along-
with the M.P. I request the Govern-
meo,1t to scrap the new ru1es which 
are complicated beC8tlSe it causes de-
lay and will breed corruption. 

(v) ADVANCE PUBUCATION AS ACTS, OF 

LEGISLATIVE MEASURES STILL UNDER 

CONSIDERATION OF PARUAMENT. 

SHRI R. L. P. VERMA (Ko(letma): 
Mr. Chairman, Sir, of late an unde-
sirable practice by some of the pub-
lishers of }.aw books has started. They 
publish legislative measures while 
stm under com.ideratiO'.1 of Parlia-
ment as if they haVe been adopted 
by both-the Houses of Parliamenf and 
assented to by the President. Such 
legislative measures Core described as 
'Act' which me am the measure bas 
been passed and received the assent 
of the Preside',1t. I shaH quote a 
few instances, The Finance Bill, 1979, 
as introduced in, and passed by, Lok 
Sabha and transmitted to Rajya 
Sabha was published by a aombay 
Publisher, Kuber Publishing liOi.ise, 
Court House, Dhabi Talao, Bombay 
and available in printed book form 
at Messrs. Jain Book Agency, Con-
naught Place, New De],hi as early as 
5th May, 1979, althougl1-the -Bill 
Was finally passed by both -the Houses 
only on 8-5-1979. 

Similarly. the CebtraJ Law Agency, 
Allahabad not only published the Fi-
nance Bill but also incorporated the 
IJmendmentJ ill the Income-tax Act 
ar.d sold th ~ Eamn book entitled 

'CIA'S Income Tax Act (as amended 
and brought upto date)' and the title 
w.;s described a::; 1979f'() edition. This 
book was ,,13.) !lvaill:t.ble with MIs' 
Jain Book Agency 'as early as 2nd 
~  1979. 

Again, Messrs. Satya Law Publish-
ers of Ghaziabad brought out the In-
come Tax Act and sold to the public 
as a',1 Act of Parliament much be-
fore its being passed by both the 
Houses of Par)iament. 

The Fourth ::ase is of Law and Ma-
nagement HOUse Of Ghaziabad. They 
also brought out a publication entit-
led "Garg's Income Tax Ready Reck-
oner" suggesting that the Finance 
Bill, 1979 had be!:!'.} passed by both 
the Houses of Parliament and had 
received the President's assent but 
in fact, it was not so. 

The Fifth pub1kation which has 
also come Qut in the market is of 
Income Tax Act as amended upto 
date by the Finance Act, 1979. It is 
puulioshed by the TaxatiO'I1 Publishers 
Privte Ltd. of New Delhi. 

Such a malp;acticc necessarj1.y mis-
leads the public into believing that a 
legislative proposal which has n()t in 
fact been enacted into law has been 
so enacted. Such practices require 
to be checked through administrative. 
legal and executive measure!!. 

(vi) REPORTED ISSUE OF FIRE ARM 

LICENCES TO RSS VOLUNTEERS IN 

MAHARASHTRA 

SHRI G. M. BANATWALLA (Pon-
nani): Sir. under rule 377, I wish to 
raise the ~  matter: 

"The Times of India", in its 
Delhi issue dated May 13, 1979 
(page 5 col. 3) has reported the 
Mi\1iste; Of state for Social Wel-
fare and Finance. Government of 
Maharashtra Mrs. Shanti Naik as 
having stated that "a number of 
fire-arm licences have been issued 
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to RSS volunteers in Maharashtra 
after the Progressive Democratic 
FrO'llt coalition came into otJ\ce." 
She is further 'reported to have 
said that "the Jan Sangh constitu-
ent of the Janata Party had been 
misusing its official position to fur-
ther the aims of the RSS." 

This is a matter of 'Serious concern, 
and has, in the prevalent situation, 
further increased the anxietv and ap-
prehensions of especially the Muslim 
minority. I urge UPOn the Govern-
ment to make a thorough probe into 
the matter a\1d ensure cancellation of 
such fire-arm licences. The matter 
brooks nO delay. 

(vii) EXTENSION OF COOPERAnON TO 

THE PEOPLE OF TIBET IN THEIR STRUOGLE 

FOR FREEDOM. 
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MR, CHAIRMAN: I want. ~ 

ance from the House. Actually, the 
time now is 15.10 hrs. We will start 
our Private Members' Bill ~  

at 3.30 p.m. But there are a lot of 
37'1 notices and Mr. Roy is one of them. 

(Interruptions) 

SHRI .BARI VISHNU KAMATH 
(Hoshangabad) : It is not obliga-
tory. Rule 26 is there. The last 
~ hours, We shall ~ tt  to the 
Private Members' business, and today 
1 he House has agE:ed to sL till 6.45 
p.m. 

MR. CHAIRMAN: You will get 2! 
hours later. 

SHRI HARl VISHNU KAMATH: 
~ hours should be given. That is 
all. 


